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ANNEXURE A 
 

Idea Cellular Comments on TRAI Consultation Paper on inputs for NTP 

2018 
 

For the purpose of ease of reading, we have divided our inputs into 2 categories: 
 
A. Specific to the sections from Consultation Document 
B. General to the Topic 
 
Accordingly, please find mentioned below our inputs on the NTP-2018 
 
 
A. SPECIFIC INPUTS ON SECTIONS IN THE CONSULTATION DOCUMENT 

 
I. Idea Cellular’s specific Inputs on “Mission” Statements as mentioned in the Consultation 

Paper: 
 
We strongly recommend addition of the following statements to the Mission statements already 
outlined in the Consultation Document so as to make the mission statements more inclusive and 
enabling to the future success of telecom business in India: 
 

 To attract investments in the sector, both domestic and foreign, by initiating steps that 
turnaround the sector and make it profitable.  

 To focus on “Ease of cost of doing business”. Essential that investors find value in their 
investments – create an environment which promotes cost efficiencies.  

 To make regulatory impact assessment (RIA) of every Telecom law in the country compulsory. 

 To review all telecom business related processes, and eliminate bottlenecks, obstacles or 
hindrances that are making it difficult to do telecom business in India. 

 Rationalization of Regulatory levies and taxes in the telecom sector to create the right 
incentives for investments. 
 

II. Idea Cellular’s specific Inputs on “Objectives” Statements as mentioned in the Consultation 
Paper.   

 
Our specific Inputs on selective Objectives are as follows: 

 

 On the Objective (a) to “Increase rural tele-density to 100%”. 
 
Idea Submission: 
 
It is recommended that Government incentivize those TSPs that achieve 100% connectivity in 
various rural areas. The Government had at one stage approved a reduction in license fee by 2% 
for operators covering more than 95% of the block headquarters (with 90% of on-road coverage 
sufficient for the purpose of considering a block headquarter as covered).  
 
A similar incentive on achievement of 100% coverage in rural areas of a service area can encourage 
operators to rollout services in uncovered rural areas and also meet the universal service 
objectives. Therefore, it is suggested that license fee may be reduced by 2% if the TSP achieves a 
coverage of 100% of the rural area in a service area. 
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Additional incentives by way of reduction in SUC and USO contribution may also be considered. 
 

 On the Objective (c) to “enable access for wireline broadband services to 50% households in 
the country” and (d) to “enable access for high-quality wireless Broadband services at affordable 
prices to 90% population”. 
 
Idea Submission: 
 
We are of the view that all mediums - wireline, wireless, or satellite - need to be utilized and 
incentivized for improving the broadband services in the country. 
 
 

 On the Objective (j) to “attract an investment equivalent to USD 100 Billion in 
communication sector”. 
 
Idea Submission: 
 
It is submitted that the existing telecom investments are already undergoing tremendous financial 
stress and there is a need to immediately support the sector through enabling policy 
interventions. Hence the strategies devised to achieve completion of this objective need to take 
into cognizance the current market reality and accordingly usher in initiatives that lead to the 
generation of a reasonable rate of return on all telecom investments – current as well as futuristic.  
 
 

B. GENERAL INPUTS ON NTP 2018: 
 
Our general inputs on the topic are as follows: 

 
1. A unified License for all services 

 

 ICT markets and technologies are too dynamic. Therefore, it is easily possible to provide 
telecom services through a myriad of technologies. For example, Internet service can be 
provided through fixed line and cellular networks.  

 Therefore, the policy would aim/encourage that all the players/operators who are 
providing telecom services are governed by the same License that has been signed by the 
earlier players and there should only be one single license to offer all kinds of telecom 
services.  

 Further, all players should have to obtain/migrate to unified license for ensuring 
maintenance of level playing field.  

 Thus, any communication services including M2M communication services / Internet 
Access Services through Public Wi-Fi should be allowed to be provided under the Unified 
License only.   
 
 

2. No provisioning / reselling of any telecom service without a telecom license 
 

 Regulatory predictability and certainty are necessary pre-requisites for instilling 
confidence in the players in the sector that have made huge investments in building 
telecom infrastructure.  
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 With the advent of newer technologies, there is always a risk of the earlier technologies 
becoming redundant.  

 However, huge investments have already been committed by various Licensed TSPs, and 
hence it is of paramount importance that all licensed telecom services continue to be 
offered under the same license that has been signed by the earlier players or if it is a 
reselling of telecom services then it continues to happen through UL-VNO route with 
compliance to already laid down conditions. 

 As an example, any player who is allowed to develop Public Wi-Fi hotspots must be strictly 
allowed to do so under a Unified License only in order to ensure level playing field and 
compliance to all licensing conditions.  

 Allowing a service like Internet to be resold under a Registration would be against the very 

spirit of the Unified Licensing Regime.  

 For level playing field, it is essential that all Telecom Services continue to be provided 
under the Licensing framework established by the Indian Telegraph Act, 1885.  

 
3. Level Playing field “Same Service, Same Rules” w.r.t OTT players. 

 

 To formulate a legal framework for ensuring that all OTT Communication service 
providers comply with the key security requirements, so as to ensure National Security, 
User Security, Privacy and Confidentiality of user information, support in disaster 
management and emergency call services and other issues of National and consumer 
interest. 
 

 TSPs will find it difficult to invest in expansion of broadband infrastructure if the OTT 
communication services cannibalize away the revenues from traditional revenue streams. 
As long as an unequal footing exists between unregulated communication OTTs and 
Telcos, the investments will be negatively impacted. 

 

 ‘Same Service, Same Rule’ principle in respect of the various requirements of National 
Security, User Security, Privacy and Confidentiality of user information, support in disaster 
management and emergency call services and other issues of National and consumer 
interest is essential in order to put in place the obligations that should come with such a 
service and to allow the TSPs to compete fairly with the OTT Communication Service 
Providers. 

 
4. Rationalisation and elimination of penalties under the Licensing regime. 

 

 It is submitted that under the current circumstances, it has been observed that 
Interpretations / subjective decisions of TERM cells are very difficult to contest. As a result 
of such ambiguities and subjectivities in decision making, the current process of penalties 
imposed by TERM cells leads to avoidable legal disputes. It is extremely critical that a 
centralized appellate mechanism for reviewing penalties imposed on TSPs be established 
at the DoT to take care of TSP grievances with respect to imposition of penalties.  

 

 Further, as a policy, before any penalty is imposed on a TSP, there needs to be an 
assessment of the severity of the incident, its impact on the business environment / 
government revenues / other TSPs / third parties / safety and security, etc. Only when it 
is established that the incident’s severity is serious and that there has been a wilful 
disregard from the Licensee’s end on account of security conditions (Breach of Security)/ 
Loss to the exchequer (Impact on other service area, Impact on National Policy, Revenue 
Loss to Govt., Economic Loss to Govt.) /Anti-consumer (Gain by Service Provider, Loss to 
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third party, revenue gain by service provider) / (Impact on other service area), should 
there be a penalty.  

 

 It need to be kept in consideration that not all instances of non-compliance need to be 
slapped with a penalty. There ought to be a sense of moderation while reviewing all 
deviations. This is because at times, there are various externalities that are responsible 
for the deviation, and hence the deviations needs to be viewed in context of such factors 
for any objective evaluation. Each violation does not warrant a Rs. 50 crores penalty and 
thus a suitable matrix, linking the deviation to the severity of the incident, needs to be 
applied.  

 
 Lastly, there is an immediate need to bring down the high number of litigations pending 

across various Courts. The Government and Industry need to work together to arrive at 
an acceptable solution to the ongoing litigations. A Policy shift is needed to encourage 
swift resolution of issues through consultative and collaborative means in a time bound 
manner instead of the current practice of approaching the judiciary system to resolve each 
contentious issue.  

 

5. Rationalization of GST / License Fees, etc. 
 

 A quick comparison of the Indian regime of LF and SUC with that prevailing in other 
jurisdictions such as U.S., Australia, Singapore, Malaysia, Canada, etc. clearly establishes 
the fact that the levies in India are way higher than in all these jurisdictions. Most 
countries have either very low rate of levies or just recover the administrative cost from 
the TSPs. In striking contrast, the Indian dispensation is oriented towards generating 
resources for the exchequer.  

 

 The incidence of high license fee needs to be addressed to ensure the growth of telecom 
services.  The current telecom sector levies of 29% - 32% include GST – 18%, License Fees 
– 8% & SUC charges – 3 to 5% - are unsustainable.  
 

 A lower GST rate at 5% prescribed for essential services needs to be earmarked for 
telecom services. 

 

 Further, a single centralized registration and assessment for GST (risk of long term 
blockage of input GST) needs to be institutionalized. 
 

 Lastly, credit needs to be allowed for Telecom towers, which are essential part of telecom 
sector 

 
6. Reduction of the Regulatory levies. 

 

 Bring down the USO contribution to 3%, with an ultimate objective of doing away with 
the levy in next 2-3 years. The proposed reduction to 3% can be also be achieved by way 
of introducing an incentive system for TSPs to achieve pre-defined milestones and faster 
rollout of services in uncovered areas. The Government had at one stage approved a 
reduction in license fee by 2% for operators covering more than 95% of the block 
headquarters (with 90% of on-road coverage sufficient for the purpose of considering a 
block headquarter as covered). Such an incentive can encourage operators to rollout 
services in uncovered area and also meet the universal service objectives. Therefore, it is 
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suggested that license fee may be reduced by 2% if the TSP achieves a coverage of 95% of 
the block headquarters in a service area.  
 

 A similar incentive on achievement of 100% coverage in rural areas of a service area can 
encourage operators to rollout services in uncovered rural areas and also meet the 
universal service objectives. Therefore, it is suggested that license fee may be reduced by 
2% if the TSP achieves a coverage of 100% of the rural areas in a service area. 

 

 Reduction of SUC charge to a uniform 1% of AGR across all Spectrum Bands. There needs 
to be a level playing field – all spectrum acquired in auction and liberalized, should have 
uniform SUC @ 1% of AGR (to cover administrative costs}. 

 
7. Avoidance of double levy of regulatory fees:  

 

 There must not be any double taxation on industry, i.e., in case any licensee who is 
subject to payment of LF provides service under the license and earns revenue from 
another licensee, then such other licensee should be allowed to deduct such payment 
made to the first licensee from the Revenue of such other licensee to arrive at the AGR. 
 

 However, as things stand today, the double levy exists as certain payments made for 
critical inputs like bandwidth charges, port and infrastructure sharing charges, etc. are not 
allowed as deductions while calculating AGR of the payee, whilst the same is subject to 
AGR in the hands of the receiving licensed entity.  

 

 Further, the telecom industry should also follow the time-tested principles behind GST; 
wherein such tax/levy is payable at each step of Input Services and thereafter is adjusted 
or set off against such tax/levy payable by the recipient of such service.  

 

 Accordingly, every provider of services, on which, as per license, is supposed to pay license 
fee to DOT, would charge the said license fee as a part of the invoice to the recipient of 
such services and deposit such license fee with DOT.  

 

 As a verification mechanism, a portal can be created where all licensees file relevant 
details of their invoicing to other licensees so as to make the verification process 
transparent and simple.  

 

 Thus, like in the case of GST, the set-off of license fee paid on input services against license 
fee payable on output services should be allowed  

 
 

8. The Licensing Framework needs to make regulatory impact assessment (RIA) of every 
Telecom law in the country compulsory:  
 

 It is widely understood that Governments need to work systematically to ensure that the 
regulation they develop and implement is of high quality, since the costs to society of poor 
quality regulation are substantial. Poor quality regulation increases compliance costs for 
business and other groups, leads to unnecessary complexity and associated uncertainty 
as to regulatory obligations and reduces the ability of government to achieve its 
objectives. Globally, RIA is a process of systematically identifying and assessing the 
expected effects of regulatory proposals, using a consistent analytical method, such as 
benefit/cost analysis. 
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 The most important contribution of RIA to regulatory quality lies in its impact on policy-
makers’ approaches to policy decision-making, rather than in the specific estimates of 
benefits and costs that it yields. The adoption of RIA as an approach to decision-making 
favors the use of rational approaches to policy. This is because it is based on the need to 
consider any regulatory proposal in the context of a comparison of all different options 
for achieving regulatory objectives and because it requires a systematic approach to be 
taken to identifying regulatory impacts and comparing the various costs and benefits.   

 

 The process of implementing RIA is a long-term one, as shown by the experience of all 
countries that have adopted it. However, RIA has the capacity to provide real benefits 
from the early stages of its implementation, provided that it is adopted in a consistent and 
systematic way. Infact, the experience in various jurisdictions, such as the United States 
and European Union member states clearly shows that the Regulatory Impact Assessment 
(RIA) is one of the best analytical instruments permitting to identify the results of the 
planned action and to give them a direction that ensures the best quality and efficiency 
of the law. 

 

 It must however be borne in consideration that a good quality RIA is of little value unless 
its outcome can be communicated effectively to decision-makers. Towards that end, it is 
important that: 

 
 The results of RIA are presented in a clear and easily understandable form. Because 

decision-makers are rarely technical analysts, it needs to be ensured that the results 
can be understood and that their importance for policy decision-making is clear.  

 
 The results of RIA are provided to decision-makers in a timely way: that is, while they 

are still able to have a real impact on the resulting decisions.  
 

 The results of RIA are published to inform stakeholders so they understand the 
reasons for a particular decision and to help promote acceptance of, and support for, 
the regulatory choice that has been made. 

 

 It is thus critical that the Licensing Framework makes regulatory impact assessment 
(RIA) of every Telecom law in the country compulsory. 
 

9. Issues around Subscriber re-verification, Activation and E-KYC  
 

 Further, it is submitted that the concept of Industry bulk customers should be done away 
with in the absence of any mechanism with operators to identify “Industry Bulk”; the 
regulation should only mandate that any single operator is not allowed to have more than 
9 connections on a single individual's name.  
 

 We would also like to submit that if during re-verification, the customer's Aadhaar 
address happens to belong to a place outside LSA, the TSP should be allowed to re-verify 
the customer as customer’s identity & traceability is established.  
 

 It is also submitted that any CAF compliance above 95% should be completely exempted 
from financial disincentives as achieving 95% compliance is as a matter-of-fact an 
achievement in the current manual CAF compliance verification.  
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 E-collection and storage of all subscriber documentation: It is well acknowledged that 
real estate costs have gone up dramatically over the years. Warehousing of Subscriber 
Documents requires huge costs to be paid in the form of rentals for the space. It is thus 
submitted that in keeping with the digital agenda of the Indian Government and to cut 
down on wasteful expenditure involved in collection / transit / storage of hard copies , E-
collection and storage of the subscriber documentations should be allowed by the 
concerned authorities instead of the existing mandate of storage in hard copies.  

 
10. SACFA related Issues:  

 
a. Reduction in number of applications leading to cost Optimization  
 
i. SACFA was introduced with the basic purpose of ensuring aviation safety and ensuring 

non-interference with other communication systems. It is submitted that the issue of 
aviation safety is automatically addressed with one SACFA clearance for site /tower. There 
should thus be no requirement of additional antenna clearance for a SACFA cleared site / 
tower for putting up new antenna by the operator or if the same site / tower is used for 
hoisting antenna of some other operator who is sharing the site. Hence such a 
requirement for additional SACFA clearance for the same site/tower location should be 
done away with. It is also submitted that the MW sites SACFA application parameters 
need to be merged with RF sites so as to avoid duplicity in filing.  
 

ii. Further, there should be no need to obtain SACFA clearance for each and every site 
deployed in the network as all sites do not affect the aviation safety and security aspects. 
In view of the same, it is suggested as follows:  

 
- SACFA to be obtained only for those sites which are <3 Km from the nearest Airport and 
for the sites having height >40 m between 3-10 Km of the airport.  
 
- Only intimation to be given to SACFA secretariat for sites <40 m height & distance >3 km 
from Airport and for the sites which are >40m in height but beyond 10 Km from the 
nearest Airport.  
 

iii. There should be no need for filing hard copies of applications once ‘Online’ application is 
filed. This will enable faster clearances and faster roll-outs by the industry while also 
helping in the go-green initiative.  
 

iv. On the same lines as that of EMF Compliance, the complete working of SACFA should be 
made paperless with a Portal similar to Tarang Sanchar. This will not only bring huge cost 
savings to the industry but would also optimize the overall work to be done and enhance 
work efficiency in terms of faster approvals at WPC.  

 
v. For sites rejected by the SACFA members, a periodic (bimonthly /quarterly) SACFA 

meeting may be called by the Secretariat with relevant SACFA members and the affected 
service providers wherein rejected sites can be discussed as per pre-circulated agenda and 
the SACFA Secretariat may decide the case on merit.  

 
b. Reduction in the SACFA Application Fee  
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i. Currently, Licensees have to pay Rs. 1000/- per application while applying for SACFA 
clearance through WPC online website/ TSP has to pay application fee separately for GSM 
and MW (link to link).  
 

ii. In addition to the above, TSPs are mandated to take clearance for every antenna being 
added on any existing site/ tower for which SACFA clearance has already been obtained 
from WPC under the “Additional Antenna” category.  
 

 
iii. The current Application fee and its structure need to be reviewed. It is suggested that 

WPC should charge a flat nominal amount per application (say Rs 10 per application) or 
alternately a lot size rate such as Rs 1000/- per 100 applications lot instead of each 
application to compensate the administrative / website maintenance charges.  

 
c. Single clearance for multiple technology application  
 

i. The dynamic technological environment in telecom makes it critical for the TSPs to keep 
upgrading their networks on an ongoing basis. Such interventions are also necessary to 
offer a superior telecom experience to the TSP customers. Thus TSPs keep deploying 
higher/advanced technological equipment on the existing towers, as and when necessary. 
Additionally tower sharing arrangements between TSPs lead to new equipment being put 
up on the towers for which there is already a SACFA clearance in place. The current 
process requires taking SACFA clearance every-time such a deployment takes place.  
 

ii. It is submitted that in view of the cumbersome process of seeking approvals for each and 
every deployment, instead of multiple approvals for each application for a particular 
tower, one single clearance should be allowed to suffice.  

 
11. AGR Related Issues: 

 

 Definition of AGR has been a bone of contention as it levies license fee on activities 
which do not require a license (e.g. Dividend and treasury income, profit on sale of 
investments and assets etc.). Definition needs to be revised to restrict scope of AGR to 
just telecom income. Revenue or Income from any activity which could be pursued 
independent of the license should be excluded from the purview of GR. 
 

 Furthermore, the revenue for the purpose of calculating the SUC should be only from 
those licensed telecommunication services which require spectrum. Any telecom 
revenue, which has no linkage with spectrum directly or indirectly, should not be 
subjected to SUC.  
 

 Deduction should be allowed for all payments made to other telecom licensees to avoid 
“Double Taxation”.  

 

 Deductions should be allowed on accrual (as for Revenue) and not “cash basis”. 
 

 Further, the process for verification of deduction claim is extremely complex and leads to 
disputes for which there is no process of appeal in DoT. There is thus a need to have a 
standard process for assessment of verification of deduction claims so that there is no 
ambiguity. 
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 Old demands need to be accordingly revised in line with above, with waiver of Penalties 
and Interest.  
 

 Submission and assessment of GR and AGR should be done at “central” and not “circle” 
level. 

 

 A portal can be setup to simplify the process and have online verification of LF / SUC. This 
portal can be set up on the same lines as the current portal maintained by NSDL for TDS. 
Further, there is a need to move to a system of single return filing on a National basis with 
audit and assessment also happening at one location instead of 22 different locations, as 
is the current practice.  

 

 Introduction of a system of LFDS: There needs to be development of an e-portal for the 
submission of LF and SUC, Electronic/ online filing of licensees’ returns. 

 

 Use GST Portal for invoice verification in place of current cumbersome process of physical 
document verification. 
 
 

 

12. Multiplicity of Audits: 
 

 It is common knowledge that an Audit is a time consuming and tedious exercise that 
involves and blocks substantial resources at the end of the service provider. The TSPs have 
to undergo quarterly and annual audits as per the laid down regulatory process, and such 
audits are sufficiently detailed to be able to pinpoint areas of non-compliance, if any.  
 

 It is therefore critical that no other audit requirements other than such regular audits are 
imposed on the Service Providers in any given financial year. It is also suggested that the 
number of audits be brought down to just 1 or 2. Such an approach will enable substantial 
savings on efforts, time, manpower and other precious public resources.  

 
13. Issues concerning Lawful Interception, Data Privacy, Data Security, etc: 

 
a. Policy guidelines to be aligned with new Data Protection Bill 
 

 Recently in a case related to Fundamental Right to Privacy under the Constitution of 
India (Justice K.S. Puttaswamy (Retd.) & Anr. Vs. Union of India & Ors.,  Writ Petition No. 
494 of 2012,  [Under Article 32 of the Constitution], the Supreme Court had observed as 
follows: 

 
 “Informational privacy is a facet of the right to privacy. The dangers to privacy in an age 
of information can originate not only from the state but from non-state actors as well. We 
commend to the Union Government the need to examine and put into place a robust 
regime for data protection. The creation of such a regime requires a careful and sensitive 
balance between individual interests and legitimate concerns of the state.‖”  
 

 Subsequent to the same, the Government of India set up a Committee of Experts under 
the Chairmanship of former Supreme Court Justice Shri B. N. Srikrishna to study various 
issues relating to data protection in India, make specific suggestions on principles 
underlying a data protection bill and draft such a bill, the objective being to “ensure 
growth of the digital economy while keeping personal data of citizens secure and 
protected.”. 
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 It is critical that that all existing and prospective policy guidelines on data privacy 
emanating from the NTP are aligned to the new Data Protection Bill once it comes into 
force.  

 
b. Additional direction in Standard Operating procedure of Lawful Interception and 

Monitoring at the ILD Gateway level 
 
i. The existing SOP dated 24.12.2014, is explicit regarding the rules and operational 

guidelines on LIM related to UL/UASL/CMTS. But the SOP is silent regarding the 
interception at the ILD Gateway level. The territorial jurisdiction need to be clarified 
for such cases for ILD where the customer is neither within the territory nor likely 
within the jurisdiction. Further, the interception power for the issuing authority has 
to be clearly clarified. 

 
c. One Day / Multiple Day CDR requested by TERM cell of respective LSA. 
 

i. A clear guideline is required in cases where TERM Cell , which is not an investigating 
agency, requests one day/multiple day CDR  This will ensure the privacy of customers 
whose data otherwise will be at risk. 

 
 
d. New Rules under 419 B  

 

 Although the SOP specifically provides Section 92 CrPC as the provision for seeking 

CDRs, Section 91 CrPC is being invoked by State and Central Agencies to avoid the pain 

of invoking Section 92 CrPC. 

 

 There is no reconciliation process in the State LEA, wherein the privacy of such data 

extracted is being monitored or in case of a non-requirement, such data is being 

destroyed/purged from the system, to prevent any misuse. 

 

 Nodal officers are constantly summoned by different courts and this has become a 

growing trend. Post implementation of CMS also, such summons will be issued in the 

name of officers. In the last 2 years our nodal officers attended 3527 (1667+1857) 

court days. It is submitted that suitable steps be taken by the licensor to reduce the 

incidence of such appearances. 

 
e. Our Proposals for Lawful Interception and Monitoring guideline.  

 

 Currently the interception levels have gone far high and the above provisions are 

being invoked and LI being done very frequently.  This is against the true spirit of the 

Act. Clear Use cases need to be defined to avoid common law and order usage. 

 

 In case of an emergent order required for a number of a non-Home State, the 

guidelines prescribes that the State Home Secretary shall get the order from the 

concerned Home Secretary of that State or the Union Home Secretary, as the case 

may be. However, the clarification of DoT that in case of emergent order, the State 

Officer invoking emergent provision can issue orders apropos non-Home State 
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numbers is technically incorrect as such power is not vested in the State Home 

Secretary and hence cannot be delegated by him. 

 

 In case of disputes between agency and agency/ State and State (E.g., AP and 

Telangana) /State and union, the case should be mandated before the central review 

committee, wherein the record available with the TSP on a fiduciary capacity can be, 

if required be disclosed. Any appeal on the review should be vested on the Supreme 

Court, since national security/terrorism related issues are involved. 

 

 As per Rule 419A (15), in the event of breach by the telecom operator, action is 

mandated. However, there is no specific provision have been mention against the 

government employee who indulges in unlawful actions 

 
 

14. Spectrum Related: 
 

 Adequate spectrum Availability and Roadmap: It is essential to ensure adequate 
spectrum availability roadmap to existing users. It must be appreciated that existing 
operators have made huge investments with a clear understanding that adequate 
spectrum would be available at defined intervals. Thus the policy prerogative needs to be 
to make available adequate spectrum for growth of sector along with the availability 
roadmap, assured quantum, and predictable timelines to spur efficiency. 
 

 There needs to be assured assignment of both Access Spectrum and MWA carriers within 
1 month from the date of TSP payment for access spectrum. 
 

 Identify and ensure availability of spectrum for TSPs through vacation from non-
commercial users and Government users within defined time frames. 
 

 Ensure contiguity of spectrum holding upon acquisition of additional spectrum in the 
band. 

 

 Identify requirements of harmonization for different spectrum bands (existing and new) 
to support full range of future technologies including M2M and IoT. 

 

 Allocation of spectrum based on common rules: Any operator wishing to provide 
commercial service that requires use of spectrum should be subjected to the same rules 
and regulatory principles of spectrum allocation that have been currently defined and 
followed by the policy makers. Thus no Frequency band should be exempted from 
licensing regime for commercial use and no commercial services should be allowed in 
unlicensed bands, if any. 

 

 Harmonization in 900 MHz band: In order to enhance efficient use of 900 MHz spectrum, 
harmonization should be carried out in 900 MHz band. This will lead to making available 
additional spectrum for auctions and also enable operators to deploy LTE technology in 
the band. 

 

 Partial liberalization of administrative Spectrum: There is a need for review of the 
present spectrum liberalization policy to allow for partial liberalization of administrative 
spectrum in a band. At present, operators have to liberalize the complete administrative 
spectrum in a band. The policy needs to be amended to allow partial liberalization so that 
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the operators are able to carry out LTE deployments in a graded manner and as per their 
business priorities. This will also benefit consumers as they will have access to various 
technologies of their choice. Further, the move will also allow the exchequer to gain by 
way of earning extra revenues from liberalization of spectrum. 
 

 De-licensing of Bands by exception: However, if de-licensed bands are allowed, it is 
critical that de-licensing be allowed for any spectrum band which has already been 
identified or is being considered for IMT. Further, there needs to be no de-licensing of any 
spectrum within < 2GHz band even in non-IMT category. De-licensing such bands would 
leave a significant loophole to be exploited because similar services would then be 
provided by one set of operators at zero or no regulatory cost while another set would be 
loaded by license fee and spectrum usage payments. This would create serious 
competitive distortions. 

 

 Open for immediate & future assignment, appropriate frequency bands under MV access 
/ backhaul 
 

 E-Band and V-Band: Open E-band and V-band under ‘light touch regulation’ for high 
capacity backhaul requirements. At the same time, there should be no de-licensing of E-
Band and V-Band since it has the potential to be used as access spectrum. Further, it needs 
to be ensured that the current allocation of E-Band and V-Band is made strictly to TSPs 
having justifiable requirements (sizeable customer base, etc) for effective delivery of 
Mobile Broadband to masses. For the same, charging for E-Band and V-Band as 
recommended by TRAI may be adopted. Most critically, the allotment of E& V bands 
should be done on administrative basis only.  

 

 Curbs on Interference: Ensure interference free spectrum and curbs on usage of illegal 
repeaters, jammers, etc. Legal empowerment of Institutional mechanism to deal with 
interference issues on time-bound action basis and to enforce strict compliance. 

 

 BTS Output Power: The current limitation on the maximum allowed RF transmit power of 
20 Watts for BTS needs to be removed for 3G and 4G. Operators need to be allowed to 
configure transmit power level as per their requirements, while complying with the overall 
EMF limits. This would enhance network coverage and the quality of services, and would 
result in optimal utilization of spectrum. Further, any policy on transmit power should 
adopt technology agnostic criteria — the total transmit power should be uniform, 
irrespective of the mobile broadband technology (3G/4G) used, number of antenna 
deployed, number of ports in an antenna, etc. 

 
 

 

17.  Pricing of Spectrum:  

 Spectrum not to be seen as a revenue source, but the real economic value of spectrum 
may be seen in terms of growth on telecom services and its impact on socio-economic 
development. Balance the benefits of spectrum pricing with long term impact on social 
development.  

 All future auctioned spectrum to be paid in equal annual instalments over life of spectrum 
without any financing cost.  

 Existing ‘Deferred Payment Obligations’ to be made payable over life of spectrum (20 
years), and the applicable interest charges to be waived off.  
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 Applicable interest charges on existing ‘Deferred Payment Obligations’ to be waived off 
for next 4 years until industry recovers, or linked to G-Sec rates  

 Open E-band and V-band under ‘light touch regulation’ for high capacity backhaul 
requirements.  

 Link ‘Microwave backhaul spectrum’ to auction acquired spectrum (since 2010), without 
additional charges  

 
15. Right of Way Charges:  

 

 IT / ITES industrial classification for Telecom Operators and Tower Companies. 

 IBS Telecom Infrastructure such as ducts, conduits, space, etc. be defined as a basic 
amenity, Similarly, all new constructions such as roads, bridges, etc. should be “Telecom 
Infrastructure Ready” 

 Process of getting ROW to be standardised, made shorter and costs decided on a national 
basis.  

 Requirement for implementation of state specific RoW policies aligned with the Gazette 
Notification No. 794 of Indian Telegraph Right of Way Rules dated 15th November 2016.  

 Waiver of One time charges for rural areas and for urban areas cross various states. 
Further, waiver of Land Usage charges for Government Land & Buildings in urban areas 
and in rural areas  

 Removal of all terms and conditions, that are currently in the gazette notifications of local 
authorities in various states, compelling TSPs to provide telecom services between various 
offices of state in lieu of permission given for laying telecom infrastructure.  

 Single Window clearances for towers on Government Land and Buildings.  

 Alignment of fee being charged under multiple heads under the two heads as stated in 
the gazette notification. 

 Removal of Property Tax on Tower Infrastructure by clarifying that tower is not a building. 

 A clear state policy aligned with the Gazetted RoW rules is required for ROW charges and 
restoration charges. As per Rules, a licensee is supposed to pay only 1000 Rs per km for 
application and admin charges. The rules must give the flexibility for restoration by the 
licensee to speed up the deployment process.  
 

 Re-instatement charges are often taken in proportion to the cost of land in the states. 
Since the labor difference in road laying or civic work is minor across various states, a state 
policy outlining the charges would be a welcome step.  

 

16. Ease of Doing Business:  
 

 Recognize Telecom Sector as “Essential Infrastructure” so as to allow telecom sector to 
access easy credit from Banks , Overseas borrowings, and get relevant tax exemptions  

 Telecom industry being at the forefront of “Digital India”, the applicable electricity tariff 
for telecom and tower industry should be reclassified from “Commercial Tariff” to “IT / 
ITES Industrial Tariff.  
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 Prompt release of PBG for a particular phase of roll-out Obligations post successful 
certification by TERM Cell. If TERM Cells fails to submit its report within 12 months from 
the date of offer, PBG should not be held back on account of pendency of testing 

 

 CCAs to not take more than 30 days for the release of Bank Guarantee as a process.  
 

 No Property Tax on mobile Towers – mobile services to be declared essential services.  
 

 Further, liberalization of active and passive infrastructure sharing, network sharing among 
TSPs to include MSCs and other core infrastructure.  

 

 Rationalization of the cost of Regulatory compliance, such as subscriber verification, EMF, 
etc.  

 

 Promote Public Private Partnership on National projects such as BharatNet.  
 

 Policy framework for unbundling of national infrastructure and resources on equal terms 
and conditions and minimal cost for TSPs.  

 

 Make Digital Wallets interoperable for rapid adoption of digital modes of payments. 
 

 Offer and Incentivize Digital Payment modes for all Government levies.  
 

17. Future of 2 G Technology:  
 

 Telecom Service Providers (TSPs) in India have committed huge investments in existing 2G 
networks, based on the initial license mandate and these investments have been made 
for larger time horizon specifically since the product life cycles and monetization of 
equipment requires larger time intervals. 

 

 Current networks of operators have been built mainly for voice (GSM networks). These 
networks have the widest coverage in the country today. However, if all voice was to 
convert to data, then significant new investments will have to be made in new data 
networks, whereas the current large investments in the GSM networks will be wasted to 
a large extent and will need to be written off. GSM coverage over 1.3 billion population 
reaching 500,000 towns and villages is ‘National Network’ and efforts to disrupt or destroy 
‘National Assets’ will have far reaching consequences to Telecom Financials the debt 
provided by the Government of India and the Banking sector, along with denting the 
morale of Indian & Foreign investors who have committed large funds (nearly Rs. 750,000 
crores) with commitment of stable policy and regulatory regime  

 

 At least another 300 to 400 Million Rural and low income urban consumers are yet to be 
connected. Due to diverse nature of the country with huge unconnected population at 
bottom of the pyramid, the NTP 2012 objective was thus aimed at supporting more 
investments in 2G for expansion of   Services in deep rural pockets.  It needs to be 
acknowledged that the mature 2G Technology with well-developed equipment and 
device business, is the key vehicle for growth and the same should get reflected as part 
of the new NTP. 

 

 It is imperative that before advocating or jumping into complete network technologies 
transformation, true market conditions, smartphone adoption rate among different 
economic strata of consumers, be taken into consideration so as to ensure that critical 
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mass of consumer from all strata of economy would be in a position to adopt and benefit 
from this technology transformation.  

 

 Further, keeping in mind the needs of millions of customers who still use basic mobile 
telephony services currently delivered on the 2G platform, it is a matter of social 
obligation to ensure continued services to these subscribers who are mainly rural or 
belong to lower strata of society.  

 

 Any proposal for future services should thus ensure not only continuity of existing 2G 
Services but encourage increased investment from the existing licensees. 

 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
  


